
OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (HQs]: DELHI

AUCTION NOTICE

The following condemned articles lying at Tis I-lazari Courts, Delhi will be
auctioned on “as is where is basis" on 20.02.2024 at 03:00 p.m. in Conference Room No.

135, First Floor. Tis Hazari Courts. Delhi-1 10054:-

S.N. Name of item
l 1. 365 Steel Cushion Chairs, 155 Computer Chairs. 20

Wooden Cushion Chairs, 25 Steel Tables, 16 Wooden
Tables. 20 Computer Tables. 15 Sofa (3 seater), 12 Steel
Bench, 08 High Back Wooden Chairs. 20 Revolving Chairs, Collectively at
25 Steel Almirahs, 15 Table Desk [Acrylic], 12 Table Desk Rs.l,36,185/-
(Wooden), O6 Telephone Instruments, 120 Wall Clock, 02
Wheel Chairs, 05 Wooden Centre Table. 05 Wooden Stool,
120 Pad Lock. 04 Petition Box, 05 RO System, 25 Hot Case,
04 Foot Rest, O6 Steel Sliding Door Cabinet, 37 Brass Name
Plate (l4"x 6“), 240 Brass Name Plate [20"x 6")

Reserve Price

The participants will have to deposit Rs. 5,000/ - in cash (Rupees Five Thousand
only) as refundable security along with his/her photocopy of Identity proof in the Care
Taking Branch, Room no. 305, Third Floor, Tis Hazari Courts, Delhi in between 11:00
A.M to 01:00 PM on the day of auction before the bid. The bidder will also carry the

original photo Identity proof at the time of depositing of Security amount for verification
purpose. If the said amount in not deposited before the bid. the participant will not be
allowed to participate in the auction proceeding.

The participants can visit to see the condemned articles mentioned above at Tis
I-lazari Court Complex, Delhi from 15.02.2024 to 17.02.2024 during office hours.

In the auction. the total auction price will be collected from successful bidder on
the fall of hammer and he/ she would be under legal obligation to lift the condemned

articles from the Court premises. The terms & conditions for the Auction is mentioned
below:-

1. Minimum 25% of final bidding amount is to be deposited by the successful bidder

on the same day. '
2. Material will not be removed till depositing of full payment.
3. Full payment has to be deposited within Three working days from date of auction.

4. All items have to be removed within 10 days from date of deposit of full payment.

5. No cutting ofitems will be done on the spot.

The participants may visit the official website wwwdelhidistrictcourts.nic.tn for
other relevant information. The auction shall be subject to other terms and conditions

which may be announced on the spot. Pr?)
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